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adjournment motion does not arise at all. If
you go through the book, you too will
understand it.

[English]
| am not supposed to give any reason.
[Translation]

SHRI C. MADHVA REDDI- Our com-
plaint is that the discussion has been
allowed there, but not here.

MR. SPEAKER : Nothing of the sort is
being done there which we are not doing
here. Nobody prevented us. We will defi-
nitely do what we can do. Nothing is being
done there. You may please speak.

[English]

SHRI SHANTARAM NAIK (Panaiji)
Would you please allow me ? | have given a
notice of breach of privilege against
Members of the Opposition Parties for
having walked out against your ruling after
making 'so many statements against your
ruling which is an utter contempt of the
House.

[Translation)
MR. SPEAKER : | have seen
[English)]

SHRI SHANTARAM NAIK : It is com-
plete contempt of the House.

[Interruptions)

MR. SPEAKER : Listen to me Please sit
down.

[ Translation)

Please sit down. why do you insist ? Unne-
cessarily you are wasting time. Shri Dora,
you may please sit down. You have started
talking too much.

[English)

Mr. Naik. it is always the contempt of the
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House. It is not my contempt. The speak-
er's contempt is the contempt of the
House. And whosoever disobeys the ruling
of the speaker commits the contempt or
the House, even if they walk out.

It is a joint thing. They are also con-
cerned. It is not me alone because they are
part and parcel of this House. So itis ajoint
thing. So let them consider it. It is a joint
contempt. What | say is, itis joint. It is your
contempt not mine. | am not separate from
you | am one of you. My honour is your
honour. The Chair's honour is your
honour not mine. | am part and parcel of
you. If you do something which amounts
to contempt of the Chair, it is against you.

(Interruptions)

[Translation)

MR. SPEAKER: Did I everstop? Let me
see it. If there is anything, | shall do the
needful. You may please come to me and
discuss.

[English]

You come to me, | will listen to you. | see, |

discuss and then | decide. | do not decide
like this

| Translation)

I shall frist see and then decide.

12.27 hrs.

STATEMENT RE : DRAWAL OF

ADVANCE FROM CONTINGENCY FUND
OF INDIA

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY) : Mr. speaker, Sir. As
the Hon'ble Members are aware, a Com-
mission of Inquiry consisting of Shri Jus-
tice M.P. Thakkar and Shri Justice S.
Natarajan, Chairman and Member respec-
tively of the Commission has been set up
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by Government of India on 6-4-1987 under
the Commissions of Inquiry Act 1952 (60
of 1952) to inquire into the events and cir-
cumstances leading to the arrangements
entered into with the Fairtax Group Inc. of
USA. The terms of reference of this Com-
mission of Inquiry is indicated in the Notifi-
cation regarding appointment of this
Commission which was published in the
Gazette of India Extraordinary dated 6-4-
1987, the details were announced by mein
the House on 6-4-1987.

2. This Commission of inquiry will be ser-
viced by the Department of Economic
Affairs. As the setting up of the Commis-
sion is a post budget development, provi-
sion therefor has not been included in the
Demands for Grants of the Department
As however, the Commission is required
to begin its work immediately and submit
its report to Central Government within
the stipulated period of three months, it is
proposed to draw an advance of Rs 8 50
lakhs which is the present estimate of the
expenditure on the Commission from the
Contingency Fund of India The advance
will as usual be recouped through a Sup-
plementary Demand to be presented in the
next session of Parliament.

(/nterruptions)**

MR. SPEAKER
record.

Nothing goes on

(Interruptions)**

SHRI BASUDEB ACHARIA (Bankura) .
The Prime Minister has not replied to our
points. We are walking out in protest.

12.28 hrs.
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12.29 hrs.

MATTERS UNDER RULE 377

[English]

MR SPEAKER ' Now matters under rule
377. Shri VS Vijayaraghavan

()] Demand for T.V. transmission

facilities in Malayalam at Palaghat
through microwave

[ Translation)

*SHRI V. S. VIJAYARAGHAVAN

(Palghat) : The low-power TV transmitter
at Palghat cannot transmit Malayalams
programmes from Trivandrum. The
Government has now taken a decision to
utilize the microwave for relaying Malaya-
lam programmes by the TV Centre at Cali-
cut But this will benefit only Cochin and
Calicut.

Palghat is a district which is fast devel-
oping industrially and educationally TV
is an important instrument of develop-
ment Programmes only in Hindi and Eng-
lish have reduced the utility of TV The
local people are unable to enjoy even the
entertainment programmes, as they are
produced in an unfamiliar cultural milieu
and lack the local flavour Palghat is pre-
dominantly a tribal district The population
of Scheduled Castes and Tribes is also
very large TV should cater to the needs
of these sections of the population When
the Prime Minister visited this area in 1985,
he has taken keen interest in the problems
of these people With the use of micro-
wave, Malayalam programmes could be
seen in 10 out of the 14 districts Palghat
and a few other districts are left out

| therefore, request the Government to
take immediate steps to provide transmis-
sion facilities in Malayalam in Palghat
through micro-wave

Shri Basudeb Acharia and some other
Hon. Members then left the house.

*The Speech was originally delivered in Malayalam.
**Not recorded



